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MADHYA PRADESH BILL
No. 19 or 2017

THE MADHYA PRADESH RAJYA VITTA AYOG (SANSHODHAN) VIDHEYAK, 2017

A Bill further to amend the Madhya Pradesh Rajya Vitta Ayog Adhiniyam, 1994.

Be it enacted by the Madhya Pradesh Legislature in the sixty-eighth year of the Republic of
India as follows :—

Short title. 1. This Act may be called the Madhya Pradesh Rajya Vitta Ayog (Sanshodhan) Adhiniyam,
2017. :

Amendment of 2. In section 3 of the Madhya Pradesh Rajya Vitta Ayog Adhiniyam, 1994 (No. 3 of 1994),

Section 3. (hereinafter referred to as the principal Act),—

(i) for the words “four other members’’, the words “upto four other members’’ shall be
substituted;

(ii) for full stop, colon shall be substituted and thereafter the following proviso shall be
added, namely:—

“Provided that no act or proceeding of the Commission shall be invalidated merely by
reason of any vacancy in, or any defect in the constitution of, the Commission.””.

Amendment of 3. In Section 4 of the principal Act, the word “four” shall be omitted.
Section 4. :

'STATEMENT OF OBJECTS AND REASONS

To review the financial position of the Panchayats and the Municipalities there are provisions for constitution
of a finance Commission under articles 2431 and 243Y of the Constitution of India.

2. At present, according to section 3 of the Madhya Pradesh Rajya Vitta Ayog Adhiniyam, 1994 (No. 3 of 1994),
the State Finance Commission shall consis of a chairman and four other members.

3. It is proposed that if at any time the numbder of other members of the Commission is less than four, the
work of the Commission shall not become void or infructuous. Therefore, suitable amendments are proposed in sections

3 and 4 of the principal Act.

4. Hence this Bill.

BHOPAL : ' JAYANT MALAIYA
DATED THE: 19" July, 2017. Member-in-Charge.
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